By Speed Post.
BEFORE SMT. 70OYA HADKE JOINT SECRETARY & LEGAL ADVISER & FIRST
APPELLATE AUTHORITY( Notary)
(Under Section 19 of RTI Act, 2005)

MINISTRY OF LAW & JUSTICE, DEPARTMENT OF LEGAL AFFAIRS
ROOM NO. 422, “‘A” WING. SHASTRI BHAWAN, NEW DELHI 110001
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Appeal No.22/JS&LA( ZH)/NC/2014
IN THE MATTER OF:

Shri J.0. Vashistha, (Advocate),

1/75. Sector-1/A,

Ga11dhidham-Kachchh-370201

(Gujarat). Appellant

Versus

Central Public Information Officer ( N)

Ministry of Law & Justice

Department of Legal Affairs

Shastri Bhawan

New Delhi — 110001 Respondent
ORDER

23.01.2015

The instant appeal dated 78.10.2014 received on 19.12.2014 has arisen out of RTI
application dated 20.09.2014. The applicant in his appeal has stated that he is satisfied with the
replies given to paras 1.2 and 3 of his RTI application. In his appeal, he has sought information
with regard to para (4) of his RTI application wherein he has sought information as to “whether
notaries are public authority or not™.

2. The CPIO in reply dated 08.10.2014 has replied to the same stating that the desired
information is in the form of advice and is outside the scope of RTI Act, 2005.

3. Appellant has sought exemption from personal appearance vide letter dated 08.01.2015
received on 22.01.2015 as he is busy in court cases. The CPLO has not filed any reply, however.
has appeared before me and reiterated the stand taken in reply dated 08.10.2014 to the RTI
application.

4. After careful examination of the matter. I am of the considered view that the reply given
by the CPIO is proper. Hence the appeal is dismissed.
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In case, the Appellant is aggrieved with this order, he may file a second appeal before

Hon'ble CIC, 2™ Floor, August Kranti Bhawan, Bhikaji Cama Palace, New Delhi-110066,
within the time period as prescribed under the provisions of RTI Act, 2003.

The parties be informed accordingly.

Hadice,
(Zoya Hadke)
Joint Secretary & Legal Adviser &
First Appellate Authority
Date: 23.01.2015

Shri J.O. Vashistha, (Advocate), 1/75, Sector-1/A, Gandhidham-Kachchh-370201
(Gujarat).

DLA & CPIO (Notary), D/o Legal Affairs, Shastri Bhawan, New Delhi-110001.

RTI Cell, Department of Legal Affairs, Shastri Bhawan, New Delhi.



g gm{}ﬁ.j}}!; oru nNC
F.No.21 ( |1439 )y 2014-IC e =
Government of India
Ministry of Law & Justice
Department of Legal Affairs
IMPLEMENTATION CELL

i

' c ety Shastri Bhawan, New Delhi
'1)@%:)“/ P‘(?/H))M ’ o Dated: 1>-11 -]\,
2 —m e |
OFFICE MEMORANDUM
Subject- Information Sought by Sh. jﬁfémﬁﬂh O \/M}’L{’,J%a under

/RTI Act, 2005.

Enclosed herewith is a RTI application dated .2 1014 (received on 1 5 11 Wy
in this Department) of Sh. jgtlmﬂx, 0. Vathistlia , 8h, J7 terels 0.

4 Vashistha, 135, Seclor=1/A, Grandhidham - Kach chh,

) It is requested that the information may be furnished directly to thé" applicant as per
% provisions of the RTI Act, 2005, under intimation to the undersigned.
N
‘4 2. Fee has/has not been ieceived in this Department.
5
A
A ota
(US & CAPIO)
Ph. No. 23389127
The CPIO,
oty .

D/o Leg Affairs.

Copy to: <h. jfﬁm O.\/a,&’af/if}w, ,/’}{;" ‘gﬁéf” - ,/ﬁf
Crandbidham - Kachebd,

- He is requested to contact the said authority for requisite information.

e TsPea (Lo 2eye Hadlee ) pleatty
ot



By Reg.AD Post. RAT~ 3939228 1-Tr~ 28 /X JEbhY- 1.0 vashistha,

Advocate,
1/75,Sector -1/A,
Gandhidham-Kachchh

To,

Additional Legal Advisor,
& 1% Appellate Authority,
Deptt of Legal Affairs,
Ministry of Law & Justice,
Room No. 422/A, 4" Floor,

“Shastri Bhavan,
New Delhi- 110001.

“ Kind attention Smt. Joya Hadke- AddIn. Legal Advisor & 1% A.A.

Sub:- 1% Appeal under RTI Act 2005.

Ref:-1. My RTI Application dated 20.9.2014.
2. Shri Poonam Suri, Dy Legal Advisor & ©.P.i.0( Notary Cell) letter No.
5A(293)/2014-NC Dated 8.10.2014.

Respected Sir,

1.Name of Applicant :- Shri J.0.Vashistha Advocate.
2.Address :- 1/75,Sector -1/A,Gandhidham-Kachchh.
3.Particulars of CPIO :-Shri Poonam Suri

Dy. Legal Advisor & CPIO ( Notary Cell) New Delhi
4.Date of Receipt of order
appealed against :-CPIO order Received on 17.10.2014.
5.lastdate for filling Appeal  :- Appeal can be file with in (30) days i.e. on or before
17.11.2614

6. The Grounds for Appeal:-

1. That | sent RTI Appln on 20.9.2014 & on it CPIO send reply/order on 8.10.2014.Thanks your

very much to CPIO. But some paras CPIO has been silent thats why | wants reply from him.

6.

2. That CPIO send me true & correct reply on RTI Appln para No. 1,2,& 3, for this | am satisfied on
it .but on para no. 4 CPIO refuse to give reply on the ground desired information is like “ADVISE
NATURE” hence same is out of RTI provision but same not true & correct. Para No. 4 information

can be provide me by CPIO & by your goodself. Same is within your power & jursidcition.

6.

I.',j;ﬂ.i. ;llf your honour go through RTI Act Sec 2(f) information means & includes e-

malls,opinion,advise, presss-release, circulars order, iog -books etc-



iy
4 ’ 6.

/ 5. Request:- In view of the above your honour is requested may. please direct order CPIO to
provide me information as per RTI Appin dated 20.9.2014 Para No. 4 immediately & oblige please.

7. Particulars of information :-
(i) Nature & subject matter of information require.
The subject matter of information required is mention in Para No. 4 of RTI Appln.
(ii)Name of the office or Deptt to which the information relates.
The information relates to the office of :
Dy Legal Advisor & CPIO. Govt of India, Ministry of Law & Justice, legal Affairs, Deptt(Notary

Cell)439, Shasthri Bhavan, New Delhi- 110001.

Dare:- 28.10.2014

Place:-Gandhidham.

6 [ | Appellant-Advocate
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